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Betweent

CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Qriginal application No.778/96

Smt. V., Hymavathi ' . Applicant

and

1, The Chief Postmaster General,
A.Pu CiI‘Cle.
Hyderabad-500001

2. The Sr.Superintendent of
Post Offices,
Hyderabad City Division.
Hyderabad-500 001.

o Respondents

Dt. of decision:l0=7=-

1996

Counsel for the applicant ¢ Sri I.Dakshina Murithy

Counsel for the respondents: Sri N.R. Devaraj,

CORAM

Sr.CGSC

Hon'ble Mr.Justice M.G.Chaudhari 1 Vice Chalrman

Hon'ble Mr. R.Rajendra Prasad H Member Q\)Q;
o _ /4%
JUDGEMENT

(oral order as per Hon'ble Mr.Justice M.G.Chaudhary,V.C.)

sri I.Dakshina Murthy for the applicant,ard

sri N.R.Devaraﬁ for the respondents.

2. Although we expected the respondents to ¢

rarry out

our direction 4t.1-7=96 to furnish informatio* on the
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‘ points indicated the respondents have not chosgn

to file any reply. Sri Devaraj orally tried to explain
on instructions which erplanation however relates

points No.2 to 4 and there is no categoric information

provided on Point No.l. Hence we examined the mgrits
r

»f the case, . o
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3.‘ ' _The positive case of the applicant asrsta ed

order dt.22-7-94 in 0.A.N0.135/93 and Others, jghe is
, f

not liable to be Teverted, The applicantfis resently
r

'working as Postal Assistant on adhoc bas#s.

«
!
i

the Tribunal. The basis of apprehensionfis

.

officials have been collecting detailslérom
!

employees in order to £ind out whether #hey
1

Dl
to be continued as Postal Assistantsor 'should be reverted

|
to the lower post of Postman/Postwoman; s is how-
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- april, 1996 or not. Obviously, that was done

-3-

4. The apprehension seems to stem from the

doubt as to whether she could be deemed to hay

@)

e passed

the Intermediate examination which is necessagy to

derive benefit of the above mentioned judgemeu

In that connection it is stated in the O.A. th

t dt.23=3-94,

at by

Memo dt,18-7-94 the O0ffice of the Superintendent of

post Offices had asked the applicant to intim@

whether she had applied for the First Examinat

te

ion in

in the

light of the judgement dt.23-3-94, It is stated that

the applicant by her letter dt.6-10-95 had intimited

the said respondents that she had passed the Eligibility

Test conducted by the Osmania University for Edmission

jnto B.A. under the open university schém&-an

had taken admission for B.A. By further Memo

she

dt.17-10-95

the applicant was asked by the Department to intimate

a5 to whether she had passed B.A.Examination,py letter

d4t.30-10-95.— She had intimated that the First Year

B.A.Examination scheduled to be conducted in October,

1995 was postponed and that the same was conggcted

in February, 1996 and the results were

+« She

has further intimated that she had already passed the

Eligibility Test for adwmission into B.A. and ithat she

was already promoted to 2nd Year B.A., @lthough results

of the lst Year examination were yet to be announced.

It is averred that as the applicant had already passed
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.context,dit is averred that she was apprehending

the Eligibility Test which is equivelent to
' !

Intermediate Examination she should be takgn a

{ j
having complied with the orders @f the Tripuna and

permitted to prosecute higher studies. In thi

that she may be reverted as details were Yeing
' !

cbllectqd in respect of such employees, [
' |

5 During the course of hearing the question
i ‘ |

was debated as to whether the 1lst year B.%.Ex ina-

tion of Distance Education can be treated]as uivalent

to passing Intermediate and whether sincé the 1995 Exami-

nation‘Qas held in February, 1996._ the Jpplicant
, .

]

should be entitled to pass that examination ich

!
may be again held during the year 1996 if sh happnns
to égii:in the instant exnmination and should be
!
held qualified to get the benefit of the,jud emant
' |
dt.23- 3-94.‘ That question however is noi‘germine
to be examined at all having bézgzéeﬁa:sed to the
averments made by the applicant-gggg;;géhto herein-
above 'and that being her case. The ass¢rtiok made
\
i oasdo ) \I
by the applicant is#enly on eligibility test] #e which
she has passed and on the basis of which sh# has been
L"‘MU&M F
admitted to B.A.Course, i equivalent to Inflermediate

Examibation. After the explanation stated to have

been submitted by the appliéant on these lines to




byt

the respondents on 6-10-95 and 30-10-95, the jespon-
dents have not taken any steps to reyect the applicant.
The applicant is not in a position to state nFr the
respondents have come forward to say that her| expla-
nation has not been accepted and that her cortention
that passing of‘the.eligibility test should be treated
as equivalent té passing of Intermediate exa+inatien
has been rejected. It is possible that the respondents
may have been inclined to accept that explan%tion er
may not have been inclined to do so. _It is [not
possible to assume one way or the other at +his stage.
Hénce unléss-thé respondents inform the applicant

that her conteniion cannot be accepted or they
takeﬁany step whicﬁ would be indicative of their not
having accepted that qxplanation and would |purpert to

—_—

hrenerL

refer the applicant that any action will agise to the
‘ %vx Linad 7 L £. JL_,\_—

applicant to make a grievance,s +—The-

4@nstant application appears to be filed at|a premature

stage. It is based purely on the apprehen%ion which

in the above noted circumstances is not sufficient to

carve out a cause of action. Hence, follgwing order

is passed.

The [fespondents including the Sr.Superintendent
of Post Offices will examine the explanatlion of the

applicant given in her letter;dt.6-10-95 and 30-6-96

- W | eeb
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about her eligibility to continue as Postal Assistant
ami_ib‘&sr\rc.fw:
“— and-iif havebeen thereafter it is proposed to revert

the applicant, then it is directed that the respﬂndents

¥~ shall not give effect to the order of revergion as and
& when issued on this ground for the period of 15 days
from the date of issuance of the said order, Th
applicant will be at liberty to agitate her grievance
. L il AL
v against the revergion order within & period of 15 days

a%k?ijaﬂu“
by adopting proper legal proceedings.

6. The O.A. is disposed of interms of the aforesaid

order. No costs.

L. /

Prasad) (M.G.Chaudhari]
Vice Chairman

/ ‘ ' Dt .10=7-1996 2 - E
[/ T

(Open court dictation) s

-erwt Kﬁﬁ‘% ¥ e

kmv




0.A.778/96.

To

1, The Chief Postmaster Ceneral,
A.P,Circle, Hyderabad-1.

2. The Sr.Superintendent of Post Offices,
Hyderabad City Division,
Hyderabad-1.
3. One copy to Mr.I.LBkshinamurthy,'Advocaté, CAT.Hyd.
4. Cne copy to Mr.N.R.Devraj, Sr.0GSC.CAaT,Hyd.
5. One copy to Library, CAT,Hyd.

8. One spare copy.

pvime.




V.

\.,‘h“ ,‘-_"'_
‘ I COURT '
TYPED BY . CHECKED BY
COMPARED BY . .  APPROVED BY

IN THE CENTRAL RADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR;JUSTICE M.G.CHAUDHARI
VICE~-CHAI RMAN

/ AND )

THE HON'BLE MR.H,RAJENDRA PRASAD:M(A)

v

Dated: |0 -'7 -1996 " ' .
ORDER/JUDGMENT
MR it e aRo.
) in .
0.a.N0! 8956 Y6

T.A.NO. : (W.P. , )

and Interim Directions

Disposed of with directions_

Di stissed

issed as withdrawn ' ,
Dipmissed for Befault.
0fde red/Re jected. -

© order as to costs.

TN v wfew
Contrag Adminisireriye _Iri;::af
fomDEsparey

22 JuL- 1994
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